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ReNeRay, VC

The applicants who are wrking as Inspector under the

- respondents have challenged the seniority list dated 1,2.35 and for

Fixing of their senisrity upon the private Tespondents in the light
of the judgment delivered by this Tribunal in OA 925/92 (N.CePatra

& Anr, -vs- Unioﬁ of India dated 25.11.93,

2. The said 0A 925/92 was decided by this Tribunal on
25.11.93 relying on the decision of the Cuttacﬁ?Bénch of the Tribunal
in 0A 62-71/87 (C.8.Shashtri & OFfs, -vs- Union of India & Ors.).

T | Duriﬁg hearing it is oointed out that the aforesaid
decision of the Cpttack Bench was appealed against before the Hon'ble
Supreme Court and theKSL@ was dismissed on 6,3,95,

4, In visw of the above, we dispose of this application yith

" adirection to ths respondents to consider the case of the applicants

for Fixing their seniority visea~vis the private respondents strictly

in terms of the decision of the Cuttack Bench of the Tribunal refer-
N

ed to aE?”e sQMeh approvad by the Hon'ble Supreme Court, This exer

clse be completed within 3 months from the date of communication of

this order. No order as to costs. , ~////{5
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